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INTRODucnON 
I. the Chairman of the Committee on Government Assurances having 

been authorised by the Committee to submit the Report on their behalf, 
present this Thirty-Fourth Report of the Committee on Govemment 
Assurances. 

2. The Committee (1995-96) was constituted on February 4. 1995. 
3. The Committee at their sitting held. on March 22, 1995 reviewed the 

pending assurances of Eighth Lok Sabha (1984-89). The Committee 
decided to take the oral evidence of the Ministry of Urban Affairs and 
Employment. On July 18. 1995. the Committee took oral evidence of tbe 
representatives of the Ministry of Urban Affairs and Employment on the 
following pending assurances:- . 

(i) Assurance given on April 18. 1988 in reply to USa No. 7284 
regarding rules and procedures for obtaining building construction 
completion certificate; and 

(ii) Assurance given on February 22. 1988 in reply to USQ No. 939 
regarding closure of Government Presses. 

4. At their sitting held on October 27. 1995 the Committee considered 
and adopted the draft Thirty-Fourth Report. 

5. The minutes of the aforesaid sittings of the Committee form part of 
the Report (Appendices). 

6. The conclusions/observations of the Committee are contained in this 
Report. 

7. The Committee wishes to express their thanks to the officials of the 
Ministry of Urban Affairs and Employment for their cooperation. 

NEW DELHI; 
October 27, 1995 
Karlika 5. 1917 (Saka) 

BASUDEB ACHARIA, 
Chairman, 

Committee on Government Assurances. 

(v) 



REPORT 

(I) SIMPLIFICATION OF RULES AND PROCEDURE FOR OBTAINING 
BUILDING CONSTRUCTION COMPLETION CERTIFICATE .' . 

'"' 1 , -, 
On April 18, 1988, the following Unstarred o.stion No. 7284 given notice 

of by Sarvashri Balwant Singh Ramoowalia and H.G. Ramulu, MPs., was 
addressed to the Minister of Urban Development (Ministry of Urban Affairs 
and Employment):-

"(a) whether a High-Powered Committee headed by Chairman, HUDCO 
was constituted in November, 1987 to suggest new measures with a view 
to simplify and liberalise the existing construction laws, rules and 
procedures for obtaining building construction and completion certificate 
in the Union Territory of Delhi. 

(b) whether the Committee was asked to submit iLl; report within three 
months period; , 

(c) whether Government have received this report and if so, the steps 
taken in this regard; and 

(d) if not, the reasons therefor?" 

2. The then Minister of Urban Development and Tourism (Shrimati Mohsina 
Kidwai) gave the following reply:-

"(a) A ten member Committee was constituted by the Lt. Governor 
under the Delhi Administration's order dt. 14.10.87 to review the existing 
building control regulations and to suggest measures for their 
modifications/rationalisation/liberalisation for better and quicker 

'" construction activities; 
(b) Yes, Sir. 
(e) & (d) The Committee which was unable to complete its work so far, 

is expected to finalise its report and submit it to Delhi Administration 
shortly." 

3. Reply to Parts (c) and (d) of the question was treated as an assurance by 
the Committee which was to be fulfilled within three months of the date of the 
reply i.e. by July 17, 1988. 

4. On September 5, 1988, the Ministry laid a statement on the Table of the 
House in part fulfilment of the assurance. In the implementation Report tbe 
Ministry furnished the followin8~ details:-

"The Delhi Administration have intimated that the Committee had 
submitted Part I of the report to the L.G. on rationalisation of 
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procedures of building approvals and Completion Certificates on 
13th May. 1988. Part-II of the Report on Building Regulations is 
awaited." 

5. Since the assurance remained pending, the Committee on 
Government Assurances (1991-92) at their sitting held on January 20, 
1992 reviewed this assurance alongwith other pending assurances of the 
Eighth Lok Sabha. The Committee made their observations in the Third 
Report of the Committee presented to the Lok Sabha on April 21. 1992 
to expedite implementation of the assurance. 

6. The assurance was again reviewed at the sitting of the Committee on 
Government Assurances (1995-96) held on March 22. 1995 aJongwith 
other assurances of Eighth Lok Sabha which remained unfulfilled. The 
Committee decided to pursue this assurance and also decided to take oral 
eYidence of the representatives of the Ministry of Urban Affairs and 
Employment. 

7. On July 18, 1995 the Committee took oral evidence of the 
representatives of the Ministry of Urban Affairs and Employment. The 
Committee was informed that the implementation report was ready 'hnd 
the assurance was being implemented soon. 

8. On August 23, 1995, the Ministry of Urban Affairs and Employment 
laid statements on the Table of the House in fulfilment of the pending 
assurances including the assurance in question. In the implementation 
Report the following details were furnished:-

"As per the information received from the Government of 
National Capital Territory of Delhi on 17.7.95, they ·had received 
Volume I of the Report of the High Powered Committee headed 
by Chairman, HUDCO in the year 1988 and Volume II of the 
Report in April 1991. It may be added thaLin the meantime as per 
the directives of High Court, Delhi. a Committee headed by 
Secretary of this Ministry examined in detail the building bye-laws 
~d also took into account the recommendations of the High 
Powered Committee headed by the Chairman, HUDCO, prepared 

. a detailed Report and subMitted to the Delhi High Court in 
Augusr, 1993. As directed by the Delhi High Court in February, 
1995, a notificaiton in the Gezette of India was got published by 
this Ministry OD 15.5.95 containing modifications in the Master 
Plan for Delhi 2001 consequent upon draft amendments to the 
Unified Building Byelaws. Based on this, DDA, NDMC and MCD 
will take follow-up action in accordance with their statutory 
provisions. " 

9. The Committee note that the High Powered Committee headed by the 
Cllalrman, RUDCO submitted Part I of the Report on rationalisation of 
procedures of buUdlnl construction and completion certificates on May 13, 1_ and Part-II of the Report on building regulations in April 1991. The 
Committee note that tbe Government could examine the report and amend 
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the unified buUdlaa bye-laws as contained In the Master Plan or DelhI 
on May 15, 1995 vide notlftcation In the Gazette or India. 

10. The Committee feel that undue Ion. time bad been taken In 
submluloa as well as iD the examination of the report than required. 
The Committee, therefore, desire that the Ministry of Urban AffaIrs 
and Employment would accord priority iD the disposal or sueb maben 
of public importance expeditiously in future. 

(/I) CLOSURE OF GOVERNMENT PRESSES 
11. On February 29, 1988, the following Unstarred Question No. 

939 given notice of by Shri Thampan Thomas M.P., was addressed to 
the Ministry of Urban Development (now Urban Affairs and 
Employment): 

"(a) whether Union Government propose to close down four 
Government Presses in the country; 
(b) if so, the details thereof and the reasons therefor; 
(c) whether Government of India Press Workers Federation has 
submitted memorandum against the closure of the Government 
Presses; and 
(d) if so, the final outcome of the representation?" 

12. The then Minister of State in the Ministry of Urban 
Development (Shri Dalbir Singh) gave the following reply:-

"(a), (b), (c) and (d):-With a view to streamlining the 
working of the Government of India Presses and to make them 
economically viable and also as a part of the process of 
shedding non-essential activities. a decision was taken by the 
Govenment to close down four Government of India 
Presses-three in Calcutta and one in Shimla. Representations 
have been recieved from the Workers' AssociationIFederation. 
The decision of the Government is under active review." 

13. Reply to the question was treated as an assurance by the 
Committee which was to be fulfilled within three months of the date 
of the reply i.e. by May 28, 1988. 

14. Since the assurance remained pending. the Committee on 
Government Assurances (1991-92) at their sitting held on January 20, 
1992 reviewed this assurance alongwith other pending assurances of 
the Eighth Lok Sabha. The Committee made their observations in the 
Third Report of the Committee presented to the Lok Sabha on April 
21. 1992 to expedite implementation of the assurance. 

15. The assurance was again reviewed at the sitting of the 
Committee on Government Assurances (1995-96) held on March 22, 
1995 alongwith other assurances of Eighth Lok Sabha which remained 
unfulfilled. The Committee decided to pursue this assurance and also 
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decided to take oral evidence of the representatives of the Ministry of 
Urban Affairs and Employment. 

16. The Ministry of Urban Affairs and Employment vide their O.M. No. 
H-l1012l919S-PLT dated July 4, 1995 furnished the following reasons for 
the delay in implementation of the assurance:-

"The reply given by tbis Ministry on 29-02-1988 to Lot Sabha 
Unstarred Question No. 939 was treated as an assurance as it was 
stated, inter-alia, in the reply that the decision of the Government 
is under active review. Since then the assurance could not be 
fulfilled as a decision of the Cabinet was required. However, action 
is being taken to place the matter before the Cabinet. In the 
meantime, extension of the time has been solicited, last time upto 
28-08-1995. for fulfilment of tbe assurance." 

17. On July 18, 1995 the Committee took the oral evidence of the 
representatives the Ministry of Urban Affairs and Employment. 

, 
18. At the outset the Committee enquired if a decision was taken by the 

Cabinet in 1985 to close down all Government Presses and whether 
subsequently that decision was reviewed. In reply, the Secretary. Ministry 
of Urban Affairs and Employment deposed:-

"This is one case where we cannot take a static and final decision. It 
is a fact that in 1986 the Cabinet took a decision to close four 
Presses, there in Calcutta and one in Simla. There are 21 Presses. 
Most of the Presses were of pre-Independence days"'. 

19. When the Committee sought Clarification for selecting only 4 out of 
the 21 Presses to be closed down. the represcnt~tive submited:-

"There is a Committee of Secretaries. Cabinet decision was based 
on it. It was looking into the viability of the various Organisation 
and a study was made in December, 1985 of the stationery printing 
departments. They found it is unviable. The capacity utilisation is 
low. Some of the Pressses wer~ of 1924. The technology has become 
outmoded. They considered modernisation on a very massive 
magnitude. The cost will be very high. This was taken to the 
Cabinet after consulting every concerned Department in 1986. This 
decision was taken in 1986. On 24.9.1986, tbe Cabinet agreed with 
the recommendation that these units may be closed. As far as the 
staff is concerned all those can be accommodated where the 
vacancies can be shifted. Rest of them who cannot be shifted can be 
brought into the surplus pool of the Department of Personnel so 
that they can find alternative" employment and those who are 
workers under Industrial Disputes Act, not suitable for 
accommodation anywhere can be retrenched. There were lot of 
representations. There was the Federation of Employees 
represented and in the Parliament. a large number of Members of 
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Parliament also protested against this decision based on which the 
Minister gave an assurance in Pu:liament on 3.12.1986 what this 
should be reconSidered. It w~ teco.asidered. We were asked to 
prepare the question, whether it could be modernised and what 
could be the implication of modernisation ..... This exercise on how 
to modernise was going on from 8.7.1988 onwards. to 

20. When asked about the modernisation of presses the SC(''Tctary, 
Ministry of Urban AffaiR &: Employment elaborated as follows: 

"A note was sont to Cabinet again in 1987 for modernisation of the 
Presses. Fiaance Ministry always bad reservations. The main point 
was whether modernisation will make it viable at all. There is no 
particular reason to have sueh a Jarac number of Presses. The 
proposal WIS to revoke the earlier decision and live more money 
for modernising these Presses. 
Various reasons were given by the Department for their loY: 
capacity utilisation. One is the poor technology and obsolescence of 
presses. They said they have no paper. SccondJy, it was a failure. 
The Cabinet constituted a group of Ministcrs. The concerned 
rmance Minister, the Commerce Minister and the Urban 
Development Minister were to work out the viability of this .revival 
scheme. The Cabinet considered the note in 1988. The Commerce 
Ministry gave some concession of buying one-third paper from the 
market. The original proposal was to construct fresh buildings. 
Satragachi Press in Calcutta was to cost Rs. 5 crores. They said it 
ODuld be rcd~d. Lesser number of workers can be appointed. 
Modernisation cost can be brought down. A revised note was sent 
to the Cabinet in 1991. There were two vieW!\. The Finance Ministry 
always felt that it was still not viable. Tbey raised some basic 
questions saying that by modernisation you increase the capacity. 
Even in the other Presses which were modernised, the capacity 
utilisation is low. Their point was the capacity utilisation is low 
because the labour is poor. T! !!. I~ot merely because you cannot 
produce. The break-do\\n is more ill the Government sector. These 
questions were eonsidcl :~d. There i~. Ihe pl'Oblcm of labour, on the: 
one hand. It is a problem of whitt lO do with thi~ 2350 labouI. All of 
them may not be accommodated. Even if they arc accommodated, it 
cannot be done in Calcutta. They may have to be shifted to some 
other places. These arc trained workers. 
The other problem is it will rccut'iirigly run in losses. Even in 1991, 
after this Note, finaJ decision was nOI taken. They wanted the 
F'mance Ministry's views to be reconciled so that it can be compared 
with the views of Planning and we can come up with a proposal 
wIlic:h will be accepted. This cxcrdse was going on till 1991. In 
19!9i,aaothcr Note WDs·prcpared by Cabinet. Thi~ is a very issue 011 
wlriclt a tJuic deciston has to he taken. 
These arc the three presses which were considered really bad cases 
where they fch probabiy that they could not revive them. There arc 
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21 Presses of the Department itself. In 1993, we have started 
another exercise to find out whether they could be passed on to the 
other Departments like Defence, P&T etc. It is because some of the 
presses are printing forms and publications. Therefore, the press 
which is printing publications can go to the Ministry of Information 
and Broadcasting. The Committee of Secretaries felt that would be 
the ideal way. This was done in 1993. But none of these Ministries 
were prepared to accept the suggestion. The Defence Ministry said 
that they are only having a small press catering exclusively to them. 
Even that one, they are not prepared to take over. They felt that 
there were a lot of labour problems. So is the case witb the 
Information and Broadcasting Ministry. They said that they did not 
have tbe expertise. So, this does not seem to take us any further. 
Now, we will try to find out some methodology for it. It is a very 
difficult question. There is no clear exit policy. The labour force has 
to be protected. One option is the question of VRS. We have not 
yet considered it. We still do not have a clear idea of what are the 
losses these presses are incurring. The buyer is the Government 
itself. What is really needed is to see whether the cost compares 
favourably with the market cost at which a private press will supply. 
Unless we get a full fledged analysis of all the aspects, we cannot do 
anything. My submission is that we would like to examine it in the 
Department, discuss with the Finance Ministry and find out a way 
out. Even if we go in for modernisation, there is no guarantee that 
there will be demand for excess capacity. Even with the present 
capacity, only ~ per cent is achieved. They caimot buy from 
outside unless they get NOC from the Department. If the total 
demand is put together, they are not able to utilise the capacity. 
Even if we modernise some presses and· increase their capacity, 
unless they take order from outside market, they will again incur 
losses. These are issues on which we cannot take a quick decision. 
These things will have to be considered indepth." 

21. When asked to comment on the objections raised by the Ministry of 
Finance, tbe Secretary stated: 

"Today, we arc not in a position to satisfactorily answer the queries 
raised by tbe Ministry of Finance. The present Cabinet Note is 
dealing with botb the issues. I would like to analyse the issues 
indepth. The argument alainst closure is essentially tbe social 
objective. There is no economic. argument against closure." 

22. When the Committee further enquired about the viability study 
conducted by tbem to modernise these presses, the representative 
submitted:-

"We only bad one consultant appointed for this purpose in 1992. He 
had recommended closure of all the prcsaes except six. But this was 
not accepted by the Ministry. The point is, every DepartmeDt has to 
nccessarily me the requirements of forms and books from these 
presses. We do not have the exact estimate of the extra amount that 
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these Departments are made to pay. They charge their cost, direct 
inputs and overheads. Since these presses arc working at 40 per cent 
capacity and some of them even lower, what happens is, the unit 
cost per form printed or text book printed will become very high. 
And in tbe market with the modem presses coming up they are 
probably very competitive. Modernisation is because of two reasons. 
In Calcutta, presses have to be modernised otherwise they cannot 
operate. The equipment is costly and even for repairs and 
maintenance, one would not get spare parts. Over a period of time, 
unless they are cbanged, their capacity utilisation will come down. 
Secondly the question comes whether we need modernisation to 
increase its capacity. One feed back is that the increased capacity 
will not be able to get tbe matching orders unless the presses are 
also making orders from opt5ide. And unless they are competitive 
with the outsiders, they cannot get the orders. Therefore, the 
question comes whether we can amalgamate some of the presses. 
For example in Calcutta. we can merge both the Publication Unit 
and the Printing Unit into one. Therefore. it is a difficult point on 
which today we cannot categorically say that we have enough 
material to support modernisation. Since there is a labour angle 
involved in it. that is also a point to be taken note of." 

23. In regard to the estimated cost for the modernisation and replacing 
the old machines, the Secretary stated that about Rs. 6 crores was required 
for modernising the Calcutta presses which included Satragachi and 
Temple Street presses. He further explained that the estimates were done 
in September 1994. 

24. The Committee was also informed that a sum of about Rs. 20 crores 
had since been invested in all those 21 presses since 1986. 

2S. The Committee asked about the total number of workers employed 
in the three presses of Calcutta and whether any exercise was carried out 
to know the requirement of the manpower after modernisation, Shri H.A. 
Yadav. Director (Printing) submitted:-

"It was done. We have proposed modernisation which COlts Rs. 5 
crore for Calcutta. We have Form Unit, Publication Unit and a 
traioinl centre is to be set up. We have selected the machines for 
whicb also; norms are there. We have also calculated the personnel 
requirement. Certainly, the staff requirement is always lower in the 
new technology machines." 

26. The Secretary also added:-
"If we look at the overall picture. there arc 21 presses and some of 
tbem are really small ones like the Government of India Patent 
Press Bombay. It was only catering to the requirements of the 
Patents Departmont. It has 47 workers and the annual expenditure 
is Rs. 4 lakhs. In the Calcutta press forms unit there are 1,352 
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people, the recurring expenditure is Rs. 1.89 crore. The point which 
tbe Finaac:e N· .. _,,: ..... :":~,; .. YC not bcca able to 
coQvincingly answer is. how IS it that even the presses which were 
modernised. they arc also working at below the capacity. Then 
there is a question of trained manpower because most of them are 
untrained ones. People working in letter press cannot automatically 
shift to offset press. Today with the advanced technology. they are 
,oing in for photo-copy printing and la.'OCr printing." 

27. The Committee was. -however. not satisfied with the reply and 
insisted to know why the exercise had not been carried out to know the 
cost of closure of the presses to the modernisation of the presses or to 
justify their demand and also to give a suitable reply to the points raised 
by the Ministry of finance. To thi5. the representative submittcd:-

"After the 1986 decision to review this, the exercise that was done 
was mostly in favour of modernisation. Modernisation wa.'1 justified ,at 
that point of time because the ~'05t of modernisation was carli'cr a 
little highcr and they brought it down. They said this additional 
invc.'Itment in modcmi.~tion i~ also recoverable over two-three years 
because one assumption Wa.1Ii that they will produce more and the cost 
of the modernisation will be recovered. The exercise done was that 
with the modernisation so many cxtra crore paper forms wi1l be 
printed and when the capacity is increased. the unit cost will go 
down. 50 mueh cost overhead will he distributed over a larger volume 
and this will compensate for the investment. Not only the Finance 
Ministry. even during the Cabinet discussions these issues were again 
said that this has to be analysed at greater depth. This is aU based on 
the assumption that this extra investment wiH be matched by orders. 
But the availllble data do not !'upport that the orders from the 
dcpanmcots 'will require additional capacity. So the prescnt proposals 
says we do not want modernisation with creation of additional 
capacity. So thc dccliliion i5 nt" to create mOTe capacity. The prescnt 
.proposal is an improvement over the earlier proposal because some 
of the objections raHied at ,hat time have been taken note of. Still it 
is not in a final stagcbecau5C we are looking at the fottr units again 
and again in Calcutta. There arc othcr presses alliO and an overview 
·of the eutire Depanmcnt lili required. It cannot be decided in a hurry 
because this is an issue where human labour is involved." 

28. The representative further elaborated thai if the labour issue had not 
bc.!en there a decision would hllve been taken earlier. 

29. Asked whethcr the Ministry of Urban Affail'5 and Employment ever 
had a taUt with the emplu)'ccs to know whether they were wil1in,a to run 
these Pres.~s if they were provided with &be fund. the representative 
replkd: 
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"That is one point we have not studied. I do not know whether tbey 
will be interested." 

30. When asked to comment whether the employees could form a c0-
operative societies. to run the presses, the witnes.'1 stated: 

"They are coming and meeting u.c; a number of times to ascertain 
what the fate of the Government of India presses would be. to 

31. To a pointed question that Government Presses were charging more 
than the market prices for getting the materials printed. the representative 
submitted:-

"They are charging their cost price. They are not making profits. If 
they are charging ten times more than the market price, that is the 
efficiency of our system. This in fact is the main criticism against the 
press and the main reason why there is a demand to close it down. 
Looking historically when it all started about a hundred years ago, 
there was no private printing pres.'! and another reason for starting 
this was to maintain the secrecy and timely delivery. But now things 
have changed." 

31. The Committee note that in 1986 the Cabinet had taken a decision to 
close down some of the presses which were found non-viable. The 
Committee note tbat at that time it was also decided to accommodate the 
affected staff of lbe presses against the exlstlnc vacancies or to shift them to 
tbe surplus pool of lbe Department of Penonnel for providing alternative ~ 
employment. On the representations of the AssoclationIFederations and thi ~ 
MPs. tbe Government decided to review Its decision. Tbe Committee, 
however, lament that Government have nol taken any final decision on 
modernisation of tbese presses although an exercise for modernisation was 
started by lbe Ministry of Urban Affairs and Employment in 1988. 

33. The Committee therefore desire that Government should prepare a 
plan and alleSS the cost or these Government Presses In question of 
modernisation. 

34. The Committee also take note that all these Government Preue5 are 
of pre-independence time and some of tbem are having the historical 
backJfOund a. tbere was no private press in the country at the time. These 
presses were eetabllshed by the Union or India to cater to the needs of the 
departments of Government of India. The Committee are or the view lbat 
without considering the aspect of modernisation, the decision of closinl 
these four presses is not Justified. Tbe Committee have been informed that 
the modernisation process may cost five to ten erores of rupees. The 
Committee feel lbat it is not a big amount for the Government to make 
these ancient presses viable. The modernisation process would save tbe 
employees from the curse of retrenchment as weD as they will have the 
pride of contributil1l something to tbe national production. 
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35. The COIIUIIlttee, tbenfore, desire that the Government should take an 
early ad positive decision In the matter particularly with regard to 
mod ....... tIoD of these Presses In question. The sickness aspect or these 
Government preues should be effectively and eft1ciently dealt with beat ... 
It II the baby of the Union of india and at no cost It should meet the end of 
ute with a basty and W-consldered decision or closing tbese presses. On the 
contrary, the Committee deslrt' tbat tbe employees working In tbese presses 
IIbould be trained on • new technique. The Committee bope that no press 
should be closed down and DO worker retrenched therefrom. 

36. Tbe Committee allo desire that the Ministry or Urban Affairs & 
Employment may apprise the Cabinet about tbe observations of this 
Committee before a final dedslon In the matter is taken. 

NEWDEUU; 
October 27, 1995 

Karlika 5, 1917 (Saka) 

BASUDEB ACHARIA, 
Chairman, 

Committee on Government Assurances. 



APPENDIX I 
(Vide Para 5 of the Introductloa) 

MINUTES 
ThIrd Slttinl 

MinUles of the silling of the Committee on Government Assurances 
held on Wednesday, March 22, 1995 in Committee Room No. 'B', 

Parlilunent House Annexe, New Delhi. 

The Committee met on Wednesday, March 22, 1995 from 15.00 
hours to 16.00 hours. 

PRESENT 
Shri Basudeb Acharia - Chairman 

MEMBERS 

2. Shri Gurcha:'an Singh Dadhahoor 
3. Shri Santosh Kumar Gangwar 
4. Shri Prabhu Dayal Katheria 
S. Shri J. Chokka Rao 

SECRETARIAT 

1. Shri Murari La] Joint Secrelary 
2. Shri Madan La] Assistant Director 
2. The Committee considered the draft Twenty Seventh Report of 

the Committee on Government Assurances and adopted the same. 
The Committee authQrised the Chairman to present the Report of the 
Committee during the current Budget Session. 

3. The Committee, thereafter. took up for consideration 
Memorandum No. 110 containing a batch of S9 pending assurances of 
the Eighth Lok Sabha pertaining to the Department of Atomic 
Energy, Ministries of Defence, Environment & Forests, Finance, 
Health and Family Welfare, Home Affairs, Human Resource 
Development, Labour, Railways, Steel, Surface Transport, Urban 
Development and Welfare. After reviewing all the S9 assurances, the 
Committee decided to take oral evidence of the representatives of the 
Ministries of Finance and Urban Development. 

4. The Committee also took stock of the remaining 27 assurances 
of the Eighth Lok Sabha. The Committee was informed that 
implementation Reports in respect of 16 assurances had already been 
laid on the Table of the House by the Ministry of Parliamentary 
Affairs. 11 assurances were. however, still pending. The Committee 
decided to review the second batch of 11 pending assurances later on. 

5. The Committee was also informed that the Secretary of tbe 
Ministry of Labour and the SeCTf'tary, Ministry of Urban Development 
appeared before the Chairman of the Committee on March 13 and 
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March 20. 1995 respectively in respect of non-implementation of the 
following two pending assurances:-

(i) aD assurance given on December 9. 1994 in reply to usa No. 576 
regarding Child Labour (Prohibition &. Regulation) Act. 1986; and 

(ii) an assurance given on December 7. 1994 in reply to usa No. 24 
regarding allotment of plots to the weavcrs of Sawan Park. Delhi. 

6. The Committee was apprised by the Chairman that the Secretary, 
Ministry of Labour. assured the Chairman that a Bill regarding Child 
Labour (Prohibition &. Regulation) Act. 1986 would be introduced during 
the current Budgct Session of Parliament. 

7. The Chairman also informed that the Secretary of tbe Ministry of 
Urban Development and the Vice Chairman, Delhi Development 
Authority had stated that alternate plots would be allotted to the weavers 
of Sawan Park latest by the end of June. 1995. 

8. The Committee then adjourned. 



APPENDIX 0 
(Vide para S of the Introdueti()n) 

MINUTES 
Twelfth Sill"" 

Mintllu oflhe Silling of the Committee (}II GOl'ernnrenl As.~urllllu.f lJeld on 
Tues.y. Jllly 18, 1995 in Committee Room 'D' P",lillmtnt HIIII,n- Annrxc', 

NeM' Dtlhi. 

The Committcc met on Tuesday. July 18. 1995 from 11.30 hours to 
13.30 houn. 

PRESENT 
Shri Basudcb Acharia - Cha;rmall 

MEMBERS 

2. Shri Gurc:haran Singh Dadhahoor 
3. Shri Santosh Kumar Gangwar 
4. Shri Prabhu Dayal Kathcria 
S. Smt. Suryakanta Patil 
6. Shri J. Chokka Rao 
7. Shri Asht Bhuja Prasad Shukla 
8. Shri Ummarcddy Vcnkatcswarlu 
9. Shri V. S. Vijayaraghayan 

SECRETARIAT 

I. Shri P.D.T. Achary Directo, 
2. Shri Mange Ram Unde,. St'OC'llIIT 

~. Km. J .C. Namchyo Com",,,,,,c' 0ll"c" 
MINISTRY OF URBAN AFFAIRS AND EMPl.OYMENT 

1. Shri C. Ramachandran. Secretary 
2. Shri N.P. Singh. Additional Secrctary 
3. Shri A.P. Sinha. Joint Secretary 
4. Shri B.S. Minha.~. Joint Secretary 
5. Shri M.S. Sriniyasan. Joint Secretary 
6. Shri H.A. Vaday. Director (Printing unit) 

DELHI DEVELOPMENT AUTHORITY 
7. Shri Anil Kumar. Vice-Chairman 
8. Shri K.N. Khandelwal. Mcmber (Finance). DDA 
2. At the outset. the Chairman welcomed the representatives of the 

Minillitry of Urban Affairs and Employment and drew their attention 10 the 
provision of Direction 58 of the Directiomi issued by the Speaker. 
Lok Sabha under the: Rules of Procedure and Conduct of Business in 
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Lok Sabha and clarified to them that their evidence was likely to be 
treated as public and was liablc to he published unless the witnesses 
specifically desired that all or any part of the evidence given by them wu 
to be treated u confidential. It wa .. further explained to the witneucs that 
eveD though the evidence was desired to be confidential. such evidence 
wu liable to be made available to the Members of Parliament. 

3. Thereafter. the Committee took oral evidence of the representatives 
of the Ministry of Urban Affairs and Employment in connection with non· 
implementation of the following two amongst 12 pending assurances of 8th 
Lok Sabha and 1 of 10th Lok Sabha: 

1. Assurance liven on April 18. 1988 in reply to usa No. 7284 
regarding rules and procedures for obtaining buildins construction 
eompletion cenificate. and 

2. As. .. urance liven on February ~~. 1988 in reply to usa No., 939 
relarding closure of Government Pres. .. es. 

4. The Committee then drew the attention of the representatives of the 
Miailcry of Urban Affairs and Employment to pending usurances and 
desired to know the reasons for the delay in fulfilling thc same and the 
sySICm that was prevalent in the Ministry of Urban Affairs and 
Employnu:nt to oversee or monitor the implementation of assurances. To 
it. the Secretary of the Minislry of Urban Affairs and. Employment 
submined:· 

"In the list of assurances whieh wall mentioned by you just now, you 
would kindly notice that most of them relate to cenain important 
areas of legislation and certain decisions which require essentially 
Cabinet approval. We have. of course. a very rigid system of 
monitoring the assurances because we arc aware that the assurances 
given in Parliament arc to be fulfilled and this Committee monitors 
very closely all these aspects .. One system that is being followed is 
that monthly review meetings arc laken and in addition to that. any 
proposals which have t() be eunsulted with .. ther departments, they 
arc followed up at frequenl intervals. It is a fact and I admit that the 
assurances have remained unimplemented for a long time. I will 
explain to you as to how Ihese have remained beyond our control to 
be fulfilled. I am happy IU s"Y that we will be in a position in a 
couple of cases. to give a note to the Committee that we have 
implemcnted them. About the uther thinls. I would now like to place 
before the Committee that by their vcry nature, it may take some 
time to take some of the decisions which have to evolve out of tbese 
lSSurancca. I would crave the indulgcnce of the Committee to 
c:onsidcr whether you would like to keep them as pending assurances 
and take note of the position a.4i it is today. because they are not in a 
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stale whcrc we have reached certain analysis based on whicb the 
Government will now to take a view in the matter." 

S. Thereafter. the Committee enquired about the difficulty in 
implementin, the assurance ,iven on April 18. 1988 in reply to usa No. 
7184 re,ardin, rules and procedure for obtain in, buiidin, construction 
completion certificate. 

6. The Secretary in the Ministry of Urban Affairs and Employment 
c:atcl0ric:aUy informed that the information had since been collectcd and 
the assurance was beinl implemented very shQrtly. The Secretary. 
Ministry of Urban Affairs .t Employment also deposed:-

"This is one assurance. you will be: hippy to note. where we CIOuld 
say that wc have implemented this. The question here was relatinl 
to the Committee constituted under the Chairmanship of the 
Chairman. HUDCO to suggest methods of rationalisation and 
simplifICation of building regulation rules. Earlier. Pan·1 of the 
report was available. I will have to admit that there: has been a 
delay in the sense that while communicatin, and takin, it up with 
the Delhi Government. there hali been some delay in our Ministry. 
But now. the latest position is thai the final report was also received 
by the Delhi Administration in April 1991. But they could not 
immediately implement tho5C recommendations. because 
simultaneously. at that time. II case W85 there in the Delhi Hiab 
Court against some unauthori5Cd encroachment on which the Delhi 
Hiab Court asked for another Committee to be constituted by the 
representatives of the Delhi Government Ind other bodies. This 
Committee had finalised its report and ,iven it to the Hiab Court 
and the Delhi Hilh Court asked the Comminee to 10 ahead and 
simplify a unified law for the huildinp. This was done in May. 
1992. When this exercise wali undertaken. they took into account 
the various recommendations including the recommendations made 
by the HUDCO Committee and based on this. a final report was 
Jiven to the Delhi Hiab Court in AUlust. 1993. Then. the Delhi 
Hilh Court ordered in August. 1994 that bylaws have to be DOtified 
by the Delhi Municipal Corporation. By that time. the Delhi 
Municipal Corporation Act WL~ amended under which the powers 
are vesled with the Ministry of Urban Developmcnt. But the Delhi 
Municipality reprcacntcd to the High Court and the Hiah Court 
subsequently ordered that these bylaws may be amended by the 
Ministry of Urban Development. This has ~n finally done in May 
1955. Now. it is for the three a,encics. NDMC. MCD and DDA to 
brinl them into forc::c. The purpose for which the oriJinal 
Committee was constituted. that is. streamlinin, and rationalisin, of 
these bylaws. has been achieved. In May. 1995. the draft laws have 
been notified. It has to be given effect to. by tbe three aaenaes 
uadcr their respective laws. It will have to be notified by these three 
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bodies under their laws. It has been notified on 15th May. 1995 in the 
Gazeue.'· 

7. Asked whether the draft law had to be introc.luced in the Parliament. 
the Secretary replied thai it was only a byelaw and was not required to 
come before the Parliament. When pointed out that much time had been 
taken to simplify the bylaws. the Secretary clarified:-

"The assurance was very limited. In fact. it was nol exactly 
notifying any laws. In fact. we have done much more than that. A 
question wa~ a.~ed whether a Commiuee has been set up under 
the Chairmanship of the Chairman. HUDCO and whether the 
reptnt has been received. That was only a prelude. The Committee 
was only a recommendatory body to suuest improvements or 
modalities for improvement. As I have mentioned to you. while 
the Committee's report was given in 1991. we could have said that 
the assurance bad been fulfilled. But subsequently. the proceedings 
in the Delhi High Court started and bused on the directivcs .of the 
Delhi High Court we had to make unified building laws. That 
process continued. As far as that particular part is concerned, in 
lYYl itself that work was over. From 1991 to 1995, the exercise for 
further simplification of the bylaws was undertaken and it took 
time. Draft letters have been published on this basis. I would like 
the Committee to know that the spirit hehind that had already 
heen fully achieved." 

X. The Committee was not satisfied with the reply and ·,.dmonished the 
reprcsentative of the Ministry for taking a long lir:lc III furnishing a simple 
informlllion. In reply. the Secretary stated;-

"In fact the other issues strictly flow from the purposes of the 
question itself. -I suppose the Committee docs not only want the 
report but it wants to fulfil the purpose behind it. I could only say 
that extraneously much more has been done. The report ha.ct been 
received by the Government of Delhi during 1991. It had a very 
limited purpose. They could not act on it hecausc the parallel 
exercise was already afoot in working out a unified by-law 
system." 

9. While admitting that the information should have been furnished 
earlier the Secretary further added:-

"It was not that they were having thi!-- information and were not 
furnishing it to the Committc~.'. But what ha~ happened i!> that in 
the background of this ca.'1e this Commilll:c wa!-- .. ppuintcd by the 
Government of Delhi. So. we have been corresponding with them 
to find out what happened to this Commill'C('. The reminders were 
being sent even to the Chief Secretary le\"cl. Since we have to 
furnish the reply to this Committec we had II ml'cting on Friday, 
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the 14th July. 1995 and called everybody concerned to find out as 
to what is the position. It was brought to our notice tnat the report 
was not traceable in the concerned department. As the whole 
exercise was lone into. in that report. the by-laws have been made 
and a separate group was working on that report. they did not 
think it important to find out the report. They presumed that since 
the by-laws have been made on the basis of that report. no reply is 
needed. So I have to admit to this point that probably it is a 
question of whether we have fulfilled the a5.4iurance or not. If we 
look whether the report was received by the Ministry from the 
Delhi Government, technically speaking the Ministry has not 
received the reply from the Delhi Government. They do not have 
any authoritative report from the Delhi Government which could 
prove that the assurance has been fulfilled. So, there was no 
credence in the matter which could confirm the fact that the 
information which was supposed to be given to the Commirtee had 
already been received in 1991. The confirmation was not 
forthcomin, from the Delhi Government in this regard. I called a 
meeting of everybody concerned to find out what exercise has been 
done. I could only plead that the whole issue has already been 
dealt with. In substance, the Committee may consider that the 
assurance has been fulfilled." 

10. [n re,ard to query about different versions of information submitted 
on July 4, 1995 and that being deposed before the Committee. the 
Secretary clarified:-

"There is no contradiction in the 4th July position and what we are 
saying now. We did not hear anything from the Government of 
Delhi tiJI 4th of July. 1995. The Chief Secretary was being 
reminded to confirm .&0 us as to what is the position about 
HUDCO report. Till Friday. we had not received the reply. So. on 
Friday, the 14th July, 1995 we had a meeting with Principal 
Secretary (Urban Development) to the Government of Delhi and 
with all of them. He promised to send U5 the required information 
and we had received their reply only yesterday. The Hon 'ble 
Member is referring to the reply which was given on 4th July. 
1995. What I am talking now is not only based on the meeting 
which we had but it is also based on the formal reply received 
from the Government of Delhi. We have been writing to the Chief 
Secretary. But we do not have anything on record to say that it has 
been done. There was nothing to confirm it. Had I come without 
any authoritative report a question would have arisen that what I 
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am saying is mislea<iina or contradictory. I could say.only on the 
basis of records. Now, they have furnished the reply saying that 
HUDCO report was submitted to the Lt. Governor of Delhi on 
16th April, 1991. I could again say that we were in constant touch 
with the Government of Delhi in this regard." 



APPENDIX III 
MINUTES 

(Vide Para 5 of the Introduction) 
Eighteenth Sittinl 

Minutes of the Eighteenth Sitting of ,h~ C()mmitte~ on Gover"".en, 
Assurances held on October 27, J995 in Committu Room No. 'E' 

Parliam~n' House Annue. 

The Committee met on Friday, October 27. 1995 from 11.00 houn to 
12.00 hours. 

PRESENT 
Shri Basudeb Acharia-Chairman 

MEMDERS 
2. Shri Gurcharan Singh Dadhahoor 
3. Shri Santosh Kumar Gangwar 
4. Shri Prabhu Dayal Katheria 
5. Shri J. Chokka Rao 
6. Shri Asht Bhuja Prasad Shukla 
7. Shri Ummareddy Venkateswarlu 
8. Shri V. S. Vijayaraghavan 
9. Shri Shailendra Mahto 

1. Shri P.D.T. Achary 
2. Shri Mange Ram 
3. Km. J.e. Namchyo 

SECRETARIAT 
Director 

- Under Sec:relary 
- Committee Officer 

• 

2. At the outset the Committee took up for consideration memorandum 
No. 117 regarding the dropping of an aSliurance given on July 26. 1993 in 
reply to SQ No. 2 regarding Privatisation of DESU. The request of the 
Ministry of Power was received through the Ministry of Parliamentary 
Affairs vide their U.O. Note No. VIIIP(1)SQ·2·LSI93 dated 31.7.95 for 
dropping of an assurance regarding maintaining the reservation policy even 
after the privatisation of the undertaking (DESU). . 

3. The following grounds were advanced by the Ministry for the same:~ 
"It is observed that portion of the statement made by Minister of 
Power in reply to the supplementaries hali been treated as an 
assurance. It may be mentioned in this regard that during the 
debate, the subject shifted to the general policy of the Government 
regarding reservation of SCsiSTs in the event of plivatisatioll ef 
public hodies. Hon'ble Speaker. therefore. ag.-eed (0 allow 'Half· 
an·Houl discussion' on the issue. 
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The 'Hair-an-Hour' discU55ioll was subsequently lCbnitted and the 
entire issue wu deliberated in Ihe HoulC on 23.S.93. nc point 
raised durin, the debate were clarifaed by the Minister of Power." 

4. The Committee: e:lpre:s.~d the view that fCservation for SCI a ST. is 
a very important and crucial matter lind an usur.nee that the GOYCI1IIDCAt 
will consider the: qUC5tion of providinB it eyen after a public undcnakinl is 
privatised cannot be dropped unle,.... it is impicmcntcd. Tbc Committcc 
took the view that the Minister for Power did not clarify the isauc durin, 
the halr-an-hour discussion. The Committee ,tated that tbe mailer should 
be pursued and wanted the Government to amend the: Conslitutioll. if 
necc55ury. to provide for rescrvatiun for SCI and STs in undcnakinp 
which arc privatised. 

5. The Committee. thereafter, look up the draft Thiny-Founh Report of 
the Committee for their consideration and adopted the samc. The 
Commillee authorised the Chuirma" 10 present the rerart duri... the 
ensuing Winter Session. 

6. The Chairman also informed Ihe Committee thai Shri Rajcsh Piloc, 
the then Minister of State (Internal ~curity) in the Ministry of Home 
Affairs hat made a request for dro(l(ling the UJurancc liyen in reply to 
Starred Question No. 344 dated December 17. 1992 rcprdinl rcstructunnl 
of Medical Cadres in Central Para Military Forces "id~ his icller dated 
Scl>tembcr 14. 1995. The Committee acccde~ to the request and decided to 
drop the l155urancc. 

7. The Commitlee also discusscd the tentative Study Tour Plan to 
Jaipur. Jodhpur, Udaipur. Bombay und Goa 5tartin, from November 14 to 
November 23. 1995. 

8. The Committee decided III hvld their next ~tin& on Wednesday. 
November 8. 1995 at IS.no hours. 

9. The Committee then adjournctl. 
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